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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1235/2024
News Item titled "NHAI has made highway at protected pond site in Delhi
Activists" appearing in the Times of India dated 30.09.2024.
Affidavit on behalf of National Wetlands Committee, Ministry of

Environment, Forest & Climate Change

I, Pankaj Verma, s/o Shri Ram Sagar Verma, presently working as
Scientist-‘F’, at the Ministry of Environment, Forest & Climate Change
(MoEF&CC), Indira Paryavaran Bhawan, Jor-Bagh Road, New Delhi-
110003, do hereby solemnly affirm and declare on oath as under:-

1. That, | am, the above-named Deponent, authorized and well
conversant with the facts and circumstances of the present case and
thus competent to swear the present affidavit.

2. That, the present application has been registered Suo-Moto on the
basis of a news item appearing in Times of India titled as "NHA/I has
made highway at protected pond site: Activists”, wherein, issue has
been raised with respect to illegal construction of a highway road by
the National Highways Authority of India (NHAI) that encroaches

-west district of
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Delhi, endangering the local biodiversity and thereby, disrupting the

ecosystem.

. That, the National Wetlands Authority, i.e., National Wetlands

Committee (NWC), MoEF&CC has been arrayed as Respondent No.
5. The Office Memorandum dated 10.02.2022 with respect to

constitution of NWC is annexed as Annexure/R5/1.

. That, at the outset, it is submitted that this respondent, MoEF&CC is

the nodal agency of the Central Government for planning, promotion,
co-ordination and overseeing the implementation of India’s
environment and forest policies. The primary concern of the Ministry
is the implementation of policies and guidelines relating to
conservation of the country’s forests, lakes and rivers, its biodiversity,
natural resources and wildlife.

That the ‘land’ & ‘water’ are a subject matter of State Government.
The forest/wetland areas and the legal boundaries thereof, are
determined and maintained by the concerned State Government.
That being the repository of land records, State Government has the
primary responsibility to determine status of any parcel of land, giving

due regards to gazette notifications, provisions under Central and
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State Acts and concerned judgments and directions of the Hon’ble
Courts/Tribunals.

6. That, it is pertinent to mention that Hon'ble Supreme Court of India
vide its order dated 08.02.2017, in the matter of MK Balakrishnan vs.
Union of India (WP No. 230/2001), inter-alia, directed the application
of the prihciples of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010 to the 2,01,503 wetlands (>2.25 ha) that
have been mapped by the Union of India. The inventory of these
wetlands prepared by Space Applications Centre (SAC), Ahmadabad
based on the satellite data of 2006-07 is available at
https.:/indianwetlands.in/uploads/National-Wetland-Inventory.pdf.
Subsequently, SAC has prepared the national wetlands inventory
(>2.25 ha) based on the satellite data of 2017-18 along with decadal
wetland change analysis with reference to earlier wetland inventory of
2006-07. The same is available at
https:/indianwetlands.in/uploads/Wetlands201718_inventory%20list
moef.pdf. The order dated 08.02.2017 is annexed as Annexure/R5/2.

7. That, for effective conservation and management of wetlands in the
country, the MoEF&CC, had notified the Wetlands (Conservation and

Management) Rules, 2017, on 26" September, 2017, superseding

N
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the Wetlands (Conservation and Management) Rules, 2010 with
decentralization of powers in view of the fact that “Water and Land”
are subjects which come under the purview of the State List. Under
the Wetlands Rules, 2017, the State/Union Territories Wetland
Authorities have been constituted, thereby, replacing the erstwhile
Central Wetlands Regulatory Authority. The powers & functions for
notification of wetlands are outlined under rule 5, while Rule 7
specifies the delegation of powers and functions to the State
Governments and UT Administrations. The Wetlands (Conservation &
Management) Rules, 2017 are annexed as Annexure/R5/3.

. That, Rule 4 of the aforesaid rules, provides the list of activities that
are restricted in the wetlands. Rule 4(1) provides that wetlands shall
be conserved and managed in accordance with the principle of ‘wise
use' as determined by the Wetlands Authority. Rule 4(2) enumerates

the activities which are restricted:

a. Conversion for non-wetland uses including encroachment of any
kind;

b. Setting up of any industry and expansion of existing industries;

c. manufacture or handling or storage or disposal of construction and
demolition waste covered uadef thaConstructlon and Demolition
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Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 or the Rules for Manufacture, Use, Import,
Export and Storage of Hazardous Micro-organisms Genetically
engineered organisms or cells, 1989 or the Hazardous Wastes
(Management, Handling and Trans-boundary Movement) Rules,
2008; electronic waste covered under the E-Waste (Management)
Rules, 2016;

d. Solid waste dumping;

e. Discharge of untreated wastes and effluents from industries, cities,
towns, villages and other human settlements;

f. any construction of a permanent nature except for boat jetties
within fifty meters from the mean high flood level observed in the
past ten years calculated from the date of commencement of these
rules; and,

g. Poaching

9. That, the Hon’ble Supreme Court vide Order dated 04.10.2017 in the
aforementioned matter has inter-alia, directed that, “We make it clear
and reiterate that in terms of our order dated 8" February, 2017,

2,01,503 wetlands that have-been mapped by the Union of India
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should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010". The order dated 04.10.2017 is annexed
here as Annexure/R5/4.

10. That, an Office Memorandum (O.M.) dated 08.03.2022 was issued to
all the State/UT Wetlands Authorities by the Ministry, wherein it is
once again clarified/reiterated that the 2,01,503 wetlands (>2.25 ha)
as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and
Management) Rules, 2017. This protection is irrespective of the
applicability of/notification as per the said Rules. The O.M. dated
08.03.2022 is annexed as Annexure/R5/5.

11. That, vide order dated 11.12.2024, the Hon’ble Court observed that
“Prior to 2017, the figures given by ISRO regarding the number
of wetlands in India having an area more than 2.25 Hectares was
2,01,503. The latest ISRO data, which is of the year 2021, shows
that this figure has now increased to 2,31,195.”, and further, inter-
alia, directed that each of the State/UT Wetland Authorities shall

complete ground truthing as well as the demarcation of wetland
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their State by Space Application Centre Atlas (SAC Atlas), 2021 as
expeditiously as possible, but definitely within a period of three
months from 11.12.2024. The order dated 11.12.2024 is annexed
here as Annexure/R5/6.

12. In view of aforesaid, the Hon’ble Tribunal may pass any order(s) as it

deems appropriate.
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Min.of Environment,Forest and Climale Change
WA EIWIR, fas=h
Covt. of India, New Delhi

VERIFICATION
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Verified at New Delhi, on April_, 2025 tQat?th%P&n%gryits of Paragraphs of

the aforesaid affidavit are true and correct to the best of my knowledge and

belief and nothing material has been suppressed or concealed therein.
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No. A-33011/1/2018-NRCD-II
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)

Indira Paryavaran Bhavan,
Aliganj, Jor Bagh Road
New Delhi -110003

Dated: 10*™ February 2022

OFFICE MEMORANDUM

Sub.: ‘National Wetlands Committee’ constituted under the Wetlands
Rules, 2017 - Nomination of States and Expert Members -reg.

The Wetlands (Conservation and Management} Rules, 2017 were
notified vide G.S.R. 1203 (E) dated 26.09.2017 superseding the Wetlands
(Conservation and Management) Rules, 2010. The National Wetlands
Committee (NWC) under the chairpersonship of Secretary, MoEF&CC has
been constituted vide Rule-6 of the said Rules wherein the composition of
the Committee and its functions have also been listed out.

2. As per 6(xvii) of the Rules, the following States are nominated to the
NWC on a rotational basis for a tenure of two years each from the date of
this O.M.
i. Jammu & Kashmir, Madhya Pradesh and Odisha (first two years} -
These State Governments shall nominate their one representative each
{along with contact details) and forward to this Ministry within 10 days.

3. As per 6(xviii) of the Rules, the following experts are nominated to the
NWC whose tenure shall not exceed three vears from the date of this O.M.
Field Expert

Prof. Rajiv Sinha

Hydrology | Professor, Department of Earth Sciences Indian Institute of
Technology(lIT) Kanpur

Prof Sanjay Deshmukh, Department of Lifesciences, Mumbai

Ecology University, Vidyanagari, Santacruz (E), Mumbai

Dr.Vishwanath Waikhom, Former Dean, School of Life
Sciences, Manipur University.

Fisheries UGC-BSR Faculty Fellow (Post Retirement Fellowship)
Department of Zoology, School of Life Sciences, Manipur
University

Dr. Surabhi Mehrotra,
Landspape Assistant Professor, Department of Architecture and Planning,
Planning MANIT, Bhopal

Dr. T.V.Ramachandra, Coordinator of Energy and Wetlands
Socio- Research Group (EWRG), Convener of Environmental
economics | Information System (ENVIS) at Centre for Ecological Sciences
(CES)., lISC Bangalore

Page 1 of 2
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4. Meetings of the Committee shall normally be organized in Delhi.
However, in special cases, with prior concurrence of the Chairperson, a
meeting may be held elsewhere in the country.

2 TA/DA of the non-official members for attending the meetings of the
Committee or undertaking site visits approved by the Chairperson shall be
met by the Ministry as per rules. The non-official members are entitled to

travel by Air in Economy Class by shortest route by Air India and as per
Rules.

6. The non-official members attending the Committee meetings/ site
visits are also entitled for a Sitting Fee/honorarium of Rs. 6,000/~ per day.

T This issues with the approval of the Competent Authority and the
concurrence of [FD vide their Dy. No. 102976 dated 09.02.2022.

B%*\ 0 l‘iw 132

(Rajasekhar Ratti)
Scientist ‘D’

To

1. The Secretary (Environment} of the concerned States /UTs
2. Expert Members

Copy for information to:

PS to Hon’ble MEF&CC

PS to Hon'ble MoS, MoEF&CC

PPS to Secretary (E, F & CC)

PPS to ADG (WL)

PS to JS (MP}

All members of National Wetlands Committee

All Member Secretaries of Wetland Authorities of States/UTs
Website, MoEF&CC

Guard File

e gl ol

Page 2 of 2
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ITEM NO.102 COURT NO.5 SECTION PIL (W)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s).230/2001
M.K. BALAKRISHNAN & ORS. Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(with appln. (s) for including the applicant in the Committee of
Experts and to sanction an amount of Rs.l1l0 crores for National
Wetlands Yatra and early hearing and intervention and directions
and directions and office report)

Date : 08/02/2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE PRAFULLA C. PANT

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.
Mr. Zeeshan Diwan, Adv.
Dr. Joginder Samal, Adv.
Mr. Naresh Kumar, AOR
Mr. Ravindra Kr. Singh, Adv.

For Respondent(s)/
applicant (s)
UoI Mr. A.K. Panda, Sr. Adv.
Mr. Ajit Kumar Sinha, Sr. Adv.
Mr. A.K. Sanghi, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Shalinder Saini, Adv.
Mr. Vibhu Shanker Mishra, Adv.
Mr. Pankaj Pandey, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.
Mr. B.K. Prasad, Adv.
Mr. Rajesh Mishra, Adv.
Mr. M.K. Maroria, Adv.

Signature Not Verified Mr . A s K . Kaul i Adv P
srtl Mr. Abhinav Mukerji, Adv.
;E:fﬁxﬁf]‘ .

Mr. Jayant Bhushan, Sr. Adv.

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.



Assam

Arunachal Pradesh

Bihar

Chhattisgarh

Gujarat

Haryana

J&K

Jharkhand

Karnataka

Kerala

Maharashtra

Manipur

Meghalaya

Ms.

Mr.

Mr.

Ms.

Mr.
Mr.

Ms.
Ms.

Mr.

Mr.
Mr.
Mr.
Ms.

Mr.

Mr.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.

Mr.
Mr.

Mrs.
Mrs.

Mr.
Mr.
Mr.
Mr.
Mr.

Mr.
Ms.

Mr.
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Prerna Singh, Adv.
Shuvodeep Roy, Adv.
Anil Shrivastav, AOR

Gopal Singh, AOR
Varsha Poddar, Adv.

A.P. Mayee, Adv.
A. Selvin Raja, Adv.

Hemantika Wahi, AOR
Puja Singh, Adv.
Mamta Singh, Adv.

Sanjay Kumar Visen, AOR

D.K. Thakur, AAG

Williams Vinod, Adv.
Varinder Kumar Sharma, Adv.
Pragati Neekhra, Adv.

Sunil Fernandes, ACR

Tapesh Kumar Singh, Adv.
Mohd. Waquas, Adv.
Aditya Pratap Singh, Adv.
Sukant Vikram, Adv.

V. N. Raghupathy, AOR
Prakash Jadhav, Adv.
Lagnesh Mishra, Adv.

G. Prakash, AOR

Jishnu M.L., Adv.
Priyanka Prakash, Adv.
Beena Prakash, Adv.

Manu Srinath, Adv.

Purushaindra Kaurav, AAG
Mishra Saurabh, AOR

Ankit Kr. Lal, Adv.

Nishant R. Katneshwarkar, Adv.

Sapam Biswajit Meitei, Adv.
B. Khushbansi, Adv.

Ranjan Mukherjee, AOR
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Mizoram Mr. Pragyan Sharma, Adv.
Mr. Shikhar Garg, Adv.
Mr. Ganesh Bapu, Adv.
Mr. P. V. Yogeswaran, AOR

Nagaland Mrs. K. Enatoli Sema, AOR
Mr. Edward Belho, Adv.
Mr. Amit Kumar Singh, Adv.
Mr. K. Luikang Michael, Adv.

Odisha Mr. Sibo Sankar Mishra, AOR
Mr. Umakant Mishra, Adv.

Punijab Mr. Sanchar Anand, AAG
Mr. Apoorv Singhal, Adv.
Mr. Anant K. Vatsya, Adv.

Rajasthan Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.
Mr. Ankit Raj, Adv.
Mr. Milind Kumar, Adv.

Sikkim Ms. Aruna Mathur, Adv.
Mr. Yusuf Khan, Adv.
Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.
Mr. Amit Arora, Adv.
for M/s Arputham Aruna & Co.

Tamil Nadu Mr. B. Balaji,Adv.
Mr. S. Kumar, Adv.

Telangana Mr. S. Udaya Kumar Sagar, Adv.
Mr. Mrityunjai Singh, Adv.

Tripura Mr. Gopal Singh, AOR
Mr. Rituraj Biswas, Adv.
Ms. Varsha Poddar, Adv.
West Bengal Mr. Joydeep Mazumdar, Adv.
Mr. Debojyoti Bhattacharya, Adv.
Mr. Parijat Sinham Adv.

Puducherry Mr. V. G. Pragasam, AOR
Mr. S. Prabu Ramasubramani, Adv.

A&N Islands Mr. Bhupesh Narula, Adv.
Ms. G. Indira, AOR

Dr. Monika Gusain, Adv.

Mr. Abhijit Sengupta, AOCR
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Abhishek Chaudhary, ACR

Anil Kumar Jha, AOR

Anuvrat Sharma, AOR

A.

B.

Venayagam Balan, AOR

S. Banthia, AOR

Khwairakpam Nobin Singh, AOR

Kunal Verma, AOR

Naresh K. Sharma, AOR

P

R.

R.

R.

S.

V. Dinesh, AOR
Ayyam Perumal, AOR
D. Upadhyay, AOR
Nedumaran, AOR

Chandra Shekhar, AOR

D. Bharathi Reddy, AOR

Shiv Sagar Tiwari, AOR

Corporate Law Group (NP)

Kamini Jaiswal, AOR

Sumita Hazarika, AOR

Minati Rani, Adv.

UPON hearing the counsel the Court made the following

ORDER

We have, at length, heard learned counsel for the

parties including learned counsel for the Union of India.

An affidavit dated 7" February, 2017 filed by the

Union of India has been shown to us.
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Annexed to the affidavit is an Office Memorandum
issued on 6™ January, 2017 with reference to the Draft
Wetlands (Conservation and Management) Rules, 2016. The
Draft Rules were made available to the public for
inviting objections/suggestions some time in March, 2016.
As many as 175 comments were received. For the
examination of these comments, a Committee has been
constituted. The Committee was given 45 days to look
into the suggestions and submit its report to the Union
of India.

We are told orally by learned counsel appearing for
the Union of India that perhaps the term of the Committee
may need to be extended. This is stated by him on the
basis of information received pursuant to a meeting held
yesterday, i.e., 7% February, 2017 by the said Committee.

Be that as it may, for the reasons given below, we
are compelled to direct that the Wetlands (Conservation
and Management) Rules, 2016 should be notified on or
before 30*™ June, 2017. We are compelled to issue this
direction since the matter has been pending with the
Union of India for the last almost a year and there has
to be some finality to the publication of the Rules. The

comments/suggestions have been given by all stakeholders

such as the State Governments including its
organizations, individuals and givil society
organizations. That being the position, there is

obviously a great deal of interest in the Rules being
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formulated and notified. Under these circumstances,
there is no justification why the Union of India should
not have taken prompt action and constituted the
Committee much earlier for the purposes of finalizing the
Rules. Finally, the conservation of wetlands is of
immense ecological importance.

Learned counsel for the Union of India says that all
efforts will be made to ensure compliance with this
direction and to ensure that the Rules are notified on or
before 30* June, 2017.

We are sure that both the Committee as well as the
Union of India will take into consideration the comments
and suggestions offered by the State Governments and its
organizations, individuals and civil society
organizations before taking a final decision.

With regard to the Central Wetlands Regulatory
Authority, we are told that its term is expiring on 14%
February, 2017. We have been informed by learned counsel
for the Union of 1India that the Central Wetlands
Regulatory Authority will be notified on 13" February,
2017. The Union of India is bound by the statement made
by learned counsel for the Union of 1India, which
statement has been made on instructions received by him
from an officer of the Ministry of Environment, Forest
and Climate Change.

In our order dated 31°* January, 2017, we had required

the Union of India to tell us the steps taken to preserve
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the 26 wetlands coverea by Ramsar Convention, 1971. The
affidaﬁit that has now been filed by the Union of India
merely gives the disbursal of amount made by the Union of
India from time to time. What specific steps have been
taken including how the funds made available have been
utilized and what is the impact of those steps have not
been adverted to. We must have specific details. We
direct the Union of India to file an affidavit within
four weeks positively giving required specific details.
Learned counsel for the petitioners has drawn our
attention to an additional affidavit filed by the Union
of India on or about 9" September, 2014. The additional
affidavit contains an Information Brochure “National
Wetland Inventory & Assessment”. This Brochure indicates
on page 11 thereof that 2,01,503 wetlands have been
mapped at 1:50,000 scale. All these wetlands have an area
of more than 2.25 hectares. As a first step, the 'Brief
Documents' with regard to these 2,01,503 wetlands should
be obtained by the Union of India from the respective
State Governments in terms of Rule 6 of the Weflands
(Conservation and Management) Rules, 2010. We are told
that obtaining these 'Brief Documents' may take some
time. We are inclined to grant adequate time for this
purpose. The Union of India should follow this up with
the State Governments and inform us of the time frame on

the next date of hearing.
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The apprehension expressed by learned counsel for the
petitioners is that with the passage of time there is a
possibility that some of the wetlands may disappear. On
a reading of the Information Brochure, this apprehension
is not unfounded.

Accordingly, we direct the application of the
principles of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010 to these 2,01,503 wetlands that
have been mapped by the Union of India. The Union of
India will identify and inventorize all these 2,01,503
wetlands with the assistance of the State Governments and
will also communicate our order to the State Governments
which will also bind the State Governments to the effect
that these identified 2,01,503 wetlands are subject to
the principles of Rule 4 of the Wetlands (Conservation
and Management) Rules, 2010, that is to say:

“(i) reclamation of wetlands;

(ii) setting up of new industries and expansion of

existing industries;

(iii) manufacture or handling or storage or disposal

of hazardous substances covered under

Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 notified vide S§$.0. No. 966(E), dated the
27th November, 1989 or the Rules for Manufacture,
Use, Import, Export and Storage of Hazardous

Micro-organisms/Genetically engineered organisms

cells notified wvide GSR No. 1037(E), dated the 5th
December, 1989 or the Hazardous Wastes (Management,
Handling and Transboundry Movement) Rules, 2008
notified wvide S.0. No. 2265(E), dated the 24th

September, 2008;

(iv) solid waste dumping: provided that the existing
practices, if any, existed before the commencement of
these rules shall be phased out within a period not
exceeding six months from the date of commencement of

these rules;
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(v) discharge of untreated wastes and effluents from
industries, cities or towns and other human
settlements: provided that the practices, if any,
existed before the commencement of these rules shall
be phased out within a period not exceeding one year
from the date of commencement of these rules;

(vi) any construction of a permanent nature except
for boat jetties within fifty metres from the mean
high flood 1level observed in the past ten years
calculated from the date of commencement of these
rules;

(vii) any other activity likely to have an adverse
impact on the ecosystem of the wetland to be
specified in writing by the Authority constituted in

accordance with these rules.”

Learned counsel for the Union of India has shown us a
chart of proposals/brief documents that have already been
received by the Union of 1India under Rule 6 of the
Wetlands (Conservation and Management) Rules, 2010. The
total number of wetlands covered in this document are
1683. Many of these proposals/brief documents received
by the Union of India contain deficiencies which have
already been identified in the document handed over to
us.

The Central Wetland Regulatory Authority will take up
the rectification of deficiencies with the State
Governments with promptitude and ensure that all these
deficiencies are removed and complete proposals/brief
documents are furnished within the next about one month
so that the Central Wetland Regulatory Authority is in a
position to take a final decision with regard to these
1683 wetlands and their notification, if required, on or

before 31t March, 2017.
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List the matter on 3* April, 2017.

(SANJAY KUMAR-T) (JASWINDER KAUR)
AR-CUM-PS COURT MASTER
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e, T ¥ sra=ae 51% % g (%) § 75 Farar 147 8 & w1 & wolis w1 798 wwieq e
& ag wrafas gatawor 6, S safa a9, e, T8 @7 gy €, wr # f Suwr q9687 F2 qur
ST % 9 &= o)

i warfarcor (@<ern) afdrfio, 1986 Tatawor Fr T YETT HA TUT IEH g 9 o s
e faree &, o sy T & are-amer snRgfr o sae 9 e of e €

dre, Tt qateaor ifR, 2006 & srdafd g sueey ari Rt dar Fr arar € 7€ € i s
IR % forw u faffamwes d enfie we it sraersar o g9 Ray wn g, S s ot miRufady
TRty &t SATT @ ST W, ST SAARTET 3 ThiEd Yoy # HEE ar

e, s, smagfE deeft wwee i & graranal €, @ wue At 8 % sfige aft
et 3 weeror s giEwart 3 3 o wftes 21

5864 GI/2017 (1
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AR FT G qriE 4 REee, 2010 f g.an#R. 951(37) g sy (EEr S yeeE)
raw, 2010, wanrfera o &;

ST SR 1 s shw ARFgET ST TS 3T Tedi srdeuaeT i AT Ueuer ST ey
ST AT Y=T T el & T el T ORI AT @ 3 forg R s qur fofr &9 i afmar
¥ s SafafErear qur arfsoredt &arsit i quf sEer Frger o § e F o afes g

A, TSI AL ST G T 8 wemaHl v gt U & 1w FEAererens wrdwat qur e
e # areyfA e sorelt Aarer o S RAfEwar @9 get o fEw s o 5@ ama #y
W # A i e ¢ smyfy oiRPafedy st F @ ger oiRRafRdr aew gf sic o,
ST FFET & SR Usy & fAuy & w9 § gHieag 8,

ST FeTT TR T 39 H A F e S ST weaye & o sy (Hwerr shw weee)
ram, 2010 i srfersia AT smared= qwaT 8

A, re, A g § atEr (d@eern) afafte, 1986 fit ST (1) #i SwHR (2) F €T (v)
I & 3 Y ITETRT (3) F AT ufSa 4T 25 Gy Waw AfRKAT FT T FLA §U TAATETr i AR
or, e 3a@ wafae g Y deran 2, 9. 385 (31) arfrg 31 AT, 2016 g sy (Feemr s
wEe) AW, 2016 &7 ey SR fBFar o ofiT g g=ar &F 72 off f ST 93w g 39 ey At
T, I AE o, O g e § TATIeRIiard 36 AteRgEar i Gfadi Sedr i Saesy w1 &) At g,
a1z 3 Fit srafyy i aarfea F we=ng F=m far s,

T, FRIT FLHIT Y AT AN (e s were) [, 2016 3 Hawr § s g, €9 O
BT TS S Z8eh ST, SRt o< RiEe awTst HereAt | qEma au sre 9T gu §;

A, VE ST S et ue, S ST et yre Rt & g9 # wea gu §, 9 e gy
A TS S TUTEAT % e ¥ Fee iy g g1 a9 w9 @ fEEme R

A A, Feary gL, qafaor (d2eror) sifafRam, 1986 #t ey 3 it IT-2T (1) i Iu-41r (2)
F @ (v) 3T IT-LTT (3) F AT qfsT 41w 25 ST €T 23 I Y& ARAT HT T F G 9T AR
(@t ST were) e, 2010 it 39 ardt % REmr safdew s g, B 0 aftmor & qF B o or
[T LA FT AT AT 747 97, ST % weerr sz wewe 3 fore et Raw At &, safg—

1. st s o . —
(1) = et v wfen A s (F@werr i vy fam, 2017 81
(2) T Toa= H Wt it ariE w99 g
2. g —
(1) =7 et o, st a6 £ gt § s smféa 7 81—
() “erferfer & gateor (ger) srfafe e, 1986 afitm §;
(@) “grfErr & ayrRafY o e wiEEr ar @9 T & s wieeor, s 8
@m afafn & w6 # Affe acdr srhpfy afafy sin &
(=) "o td qor & ol worelt Temt, wiaTsh TuT A o v dwew st
ST sa s it faferear A warg; _
() "THYRT YEE AT A FE UET FETae At g e sty w1 gt s § o
FEAATAAT T FTLATEAT HT AU AT TAT & TAT S TIAT H I The F I, I29qT i
e o 3 for s weee wriareat, & we, st Rt e Rttt # o v E
AT I 7 wehd &, ariR R waey § aftEd i &1 9ar e o siw waes i wfEar
F 7o fore srfere ariiedt s Fratraae weem st o damwem aftatem 8
(=) "TrHE AREEE” & 1971 § S % TR § gearerta e fH et sy safine g

(@) "SI T FE & AT Fox U, Tefd A S, il s a1 $EE, St ar e, 99 S
TEAT & AT Fga, T, @1 AT dquity, fSrees stasta ot ster =1 et g s fi Rl =g
Hrew & arfires r 7 g1 ik §, 7ig Tad TE o |/, 979 F 9, Taee e e w
& A [Affa stor Rera/sene, AT, T9E Ieared o7 HEE vt % fro fAfaee
w7 ¥ fAfd dw==re aftafem 78t §;
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Hrigw F 2 77 91 & arfdes arRfRafde s st weftoer st qur e o
a@mﬂﬁ%ﬁé’f%‘:ﬁ% st €;

(=) " FT FFFgad ITART & gaa G & g=f # arfomeft g & amerm &y
O T TE-T@TE AT §;

(1) "wTET S & SR AT smfH 9 & amarg-gm & ag 9w S ww RAEaens
FIAFATIT 6 LT ITACIOITET @, ToT qriesorrett damsi #§ gidge afada agar g1

(2) 37 o+t ereqt @i wE F, o 39 fAger # ¢ o ufvnifte 7t & fg sfafeas &
TR &, aet o7 T ST 9o 9 Afefaw # 21

3. At s s g —3 R P smeigfaet ar swiyfy oRasd i @y g, sraf-
(%) TAFT ATHEAY 3 o7efie Sy weed it sy’ % w7 § afisa sy,
(a)%lﬁ%aw TS TCHTT ST T T S TATHA g1 77 SAFega smagfaa

o ¥ R wwer-awy a7 gt g artr g afdRam, 1927, awrshta (wwemn) sifafa,
1972, a-rr(awur)aﬁlﬁw 1980, Waﬁaﬂﬁwwaﬁﬂﬁﬁmﬂﬁﬂw@w 2011 % st

aﬁmﬁ@ﬁﬁwﬁaﬁﬁaﬁ\lﬁﬁﬁwﬂ?ﬁ@ﬁt

4. Iragft ¥ fhammerat ox Adaa—(1) s Fr s v wee, smif® srfdeeer grer g
et GRAFT ST 3 frgia & ergare T som)

(2 iy F fiae, e e # aiiftg G s, safg-
(i) TRt oft Prer 3 srfRsemror ofRe fe-smhyfr o 3 afeds,
(i) Tl 3= v enfig s si e = B s

(i) At s fEreds srafare weies fRam, 2016 % siasta s arer Amior i g smfarse
&1 faffmtr a7 gurem ar sierw a1 Ryem; afiwwerr wme & [, sero s
ST W, 1989 AT ufE e q&w Sfal snqafess &7 & Ffa st ar wrfarrsit
FULNT, AT, ﬁaﬁaﬁtmwﬁﬁw 1989 AT THEFHeHT AT (FFeA, T
@T%ﬂmqﬁwaw)ﬁwzoos%maﬁmﬁmwé $-ferse (Tee)
e, 2016 % sicfa s arer S-srafarse;

(iv) 3T s T qre;
AN, T, ey, WA i oW qrd afeqal ¥ senfaa st sf afRemEy #v

(v) Tt et v s Bl FRmior R qre aret &, wmm dex % sfae gq Pt ard
it arére § et a0 96t # Sferd a1z % shaa s=a @ & rEr 6 sroft; s

(vi) e fOrRTl

Ui Feard g wrigEr £ Rrerfer v G srefwarT F fee F e as g ar @y
TS aﬁmmﬁmmﬁwﬁwnﬁﬂﬁl

5. TR —(1) Feilr AT, Wi TsT o Ood AgfH wifdwor #r qea wlt e
I G, AT
(i) ST TEHIL F wAtawur/aT Bewr @ arargs w=i ar snagfy ¥ By @ g6fia w e o)
STTCHTE AT - srexer;
(i)  ToF A T qiET AT GG I q&T Tl — JUTEA,
(iii)  wETEer AT FT TS g - Ted e,
(iv) 3= AR & arETes gy - 99 gae,
(v)  sredt R o 7 WAt afE - Tee 9ee;
(vi)  wfvor faeRTE feramT T sreETe wfEe - aee gee;
(vii) 7T GETHA AT T TS T - 999 99,
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(vii)  AeeehY T &t e wie - ae "ee,

(ix) =T i a1g FeErr B #r s afe - oo ae;

(x) e T FT Wy a9 - uae g8,

(xi)  TroTEE FErITRT T ST afve — aad a9,

(xii)  TH2er, ST GE7 Gadt v — Tod TTE;
(xiil) T FRISNE ATEA — qad Taw,
(xiv) " "f=d, Ty SafRfEwar 1€ - g g,

(xv) OEEE af=d, TSF qguvr =0 91€ — e 98,
(xvi)  TATATOT, A9 X FTAATY THRATT HATAT 5 &A1 FIATAT T AT T [T GLETF — Ta TIET,

(xvii)  smagfRr ol s9 B, aead, y-ger e s arleem-antiE & § & yelw - uw
fardras o T g g ARt B s s

(xviii)  TErteror/ae famT ot sy & et R § o afFa) sy aftaRes - aaer afEe
(2) T TR, Tk TS 8 % oI @9 o 8 i srfdener i e watt Sred Ao
qIEA I, AT
(i) e T &0 T WL AT 7 qfa — areaer;
(i) ETaTor faeRT T T T — JUTe;
(i) g fEvmT T T 9 e - Tee ey,
Gv)  orgdt R R s s g - 9ee g,
(v)  arefror e R s afa - g gaer;
S (vi) o HETeE BT T ST A - 0eT g9,
(viiy Aoy T & sreaTes g - ged e,
(viii)  TE=TE Sl aTE =T RS 1 AT i - 9ed gee;
(ix) e FEramT 1 s af=e - uad 75,
(x)  Trores A s ST afe - ged gee;
(d)y Aok, HaT HAdEl g - oA 9,
(xiiy  TEer g, 99 TsF &7 yguer [ it - 9o qee;
(xiii) T g, g9 aew oF Sa-fAfavar 9 - uw1w gee;
(xiv) T gl aTed - Ued Haey;
(xv)  TETEET, a9 ST ATy TREGT HATAT 6 &= FIATT & 9L T T a9 GLEF - T Hae,
(xvi)  smgf wiRafd, sa-fem, seh, g-ger AT s araroen-enfiE &= § uw-uw Aty
TS T TS & weITeA g1 AT iAfate BT S s
(xvil) TatEToy/Ee e O s g B § s sFEaEdE atEERRes - ga g

(3) T s wferr AT we wrew & amagf wifterr, e & afee, afy et 2 e aee,
T HG-=, FHC Hal|
(4) o s wrfEeRer AT e g s arfder, freferfie aftet s o e s
Rt ot 1 o Fa, sl —
(F) g}fﬂﬁ%m&mﬁmﬁﬁ%ﬁﬂw%mmeWéﬁﬁwm&Wﬁﬁ
AT,
(@) = fgmt F wwrem fi arie & gy A # shae srgE & S arsh srhfen f =

wﬂmwww@ﬁv@r%aﬁw%ﬁ%mﬁ@ﬁﬁ%ﬁﬁwﬁ%w
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(M == Rt & st AR 3g s dfera swamEst 6 srame aT e s i seafa
AT,
() =7 FRgwt & wwree f arhe & uw 9 & safer F fa af i Fit =amaE Rsfiesr

FATT FEAT A oA TS T Fe T TR g1 e i s %@ﬁ%&e%ﬁﬁéww{g
ATE FEAT; ST T AT Y Tedsh <6 a9 F e A s,

@ st smEET F dar R sic sgema B s arer srdwardt o 399 s 8 iy
Forega g Rt @,

(@ s it s o affg st St g= § agad, af S g, & R s
(@  smgfEEt ft sifderiar % sfiar s dwew sl gRvgsa soEe & o s oo
(VARSI ST Tieha S &7 e ST ® AT 394 srfegha ;AT

Wﬁﬁéﬂﬁ%ﬁ%ﬁﬁ@%ﬁﬁﬁ?%%ﬂﬁﬂ?ﬁﬂ%ﬂﬂﬁﬁﬁmw%
(31 Sfram-fAate =< B 7 weheer A sreftr aaeafar H ferame Fr) 1 ffrawgf s s,
() vaw afgfEe s F A vhiga TEee A w7 EEEE e @G T &

THATA § -0 ARt afgd), i 9 AEnei e f, st arffRurfaefiar
T % AL &, o TR ST Al ST T@T e 368 qaef 3 7¢ AT,
() A"l H, ST@ stragfeRTT A s afedt i @A % sffaw gt & Aok

-&IT0T
ATEHIT 8, Ire q@TET %ﬁqaﬁmﬁ%m&wﬁwﬁﬁwﬁﬁuwﬁaﬂﬁrwﬁam
Fria= 2 fahTier Fm;

(=N T TS/ ST S w7 A R Tismrst s FTEET % v yee TASHT % FieEde &
gferor & o wrdast i agere HET;

(@ = Rt & s ge afaffe, Rt sic Bt 5 oveds gt s s adanfis
STHTT I (TIF Feive < ay o o S fawvee T2) U G« aF % areaw & veft srfergfra sy
it Fourfar = Fafera s ARt AT 6 ST & TATHA AT Fea1d Th1E FHY GAAT &,

(3  Rfew g R sic s gafia s F arem & gfteee s % Rgia & sy w
TR Waree AT & e e e,

(®) g;r_ﬁm@w%ww%sﬁmmﬁ%ﬁ%ﬁﬁwaﬂwﬁ%ﬁqmm%w
FEAT;
@  Hated P i St ardafRaT F dverr o aad veue /g sravas R S

(m) s F et s frareeal & dey § querfat she wrfe et % S Serehar %
HHET B SUTT FEAT; T

() T AT TST G AT T T & TATHA T TATATES 377 Wrger 7% qelTg 247

(5) T WLHTT AT T TST &5 WLEHT H7T Tetera fam, wriereneer 3 forg Seer v i afemsm %
= F weft saeTE TETIAr TS R A F FEm)

(6)  wfereRwor, = Rt 3 wete ¥ As 39 % fiav

(F)  wfera TaEsl o yay TSt w7 qEiEdimT w9 sragfy st g A
FfY aaretihY o o g 39 3 fore o et afafy #, i

(@) St g artesr w7 et i gaerd w s 5 it ww g o
FEA ITA= FA B AT Gaedl § et T o faeraa T ST FTI

(7 :@ﬁﬁm(sﬁﬁﬁwwﬁﬁﬁmﬁw*ﬁw%ﬁmmﬁm@ﬁmﬁm@méﬁ
|

(8) wTTershTr it A H FH & FH i 91T 45F g

(9) <TSF FLHTT AT O TS & TTH FILT ArHiAfase grie<r & fe-rfdsmfe aeay 1 srise
srferaram i+ o Y srafer F em
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()
3)

AT Ay g w1 (1) F=hT aEwr, v e sragfR aftfy w e w5l S
feferfea aaer gi, srafq —

(i)
(i)

(i)
(iv)

v)
(vi)
(vii)
(viii)
(i)
(x)
(xi)
{xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)
(viii)

(xix)

af=ra, watawr, a9 T Saarg aiEds JAreT, AT TR — 3TeeT,

A weieft e Y@ T o aiee ar s a e, wate, a9 @ aeEry g
HATAA, T FLHIL ~ FUTETET,;

FqT wErerh, Feasid, 9Atawr, av T Serar] TREdd §AEE, WG qEhT — e
HEH,

SR Teeft F AW T AR AT §qHa qiad, WiE, a9 $fiT sterary e
HATAT — o o,

T |, Tied HATAE, HId G — TaT 9ae;

T afE, ST gayd, a4t T s W S $Ae, W 99 - e 999

T iz, Fi ofiT BT Foamr e, AT g3 — T8 99T,

T T, QAT AT S STARTRaT #aeT I GEhT — Ta 9567,

Taa e, ergdt BEm S9red, WId 93 - Ta3d 98,

TEe, el d TGUT fAGHAT 1S - T HqawT;

e, s wrfer ade 41 ST U - Tod vEe,

2o, AT Feedta gaeror a1 I5THE UF - ged gee;

TRgere, stafier sl ¥, sigaemETe ar aarfaes UF - 97 996,

T Fea 1 A AT - Tad TG,

TATEHTE, T AT - 937 Taw;

ST LA AT T TSTES I F A TfAFAE, =ohdma e o2, aeds ar 99 %
FTAHT & o,

e gffr wikRafaet, s fRsme, woert 8, g-ge AT i AT i o el §
T IIT FT UF-UF 399w, o=

A & Geiftra i w are Rgre/sae RRussga R, sataw, am 8 sea
HATAT - gaeT A=l

T amag A wfaf, of efifem 8y, 9 & omfde ey gewt i agdioa wT g
Ty e aft et St w1 o wah, sefe—

()
(=)

()
C))

(=)

&)
=)
(1)
(&)

AT % deror T gfemerget swinr % o amiEE il i wriad awe
FEFAT & A ¥ T GEH FY AT &,
W%WWW%WWW%WWWWWW
Artests Rgia T w1,

grferTor g 3= Rt F S fi et s,

A 4 % 39 Fam (2) 5 enfafde sfanfea G % o as awd o @9 o=
&5 WQITEAT & WTo LA YEaTal o Haer § heg 14 TCHIL I qe1g T,

e afem F adfie siaisdr ager & srsiEar A afafRa G e iy Rowrfer
FEAT;

srfergfra B s 3 fora = syt i fRrerfer wam,

THEE et A ST smag At udhiw wee it wid wr Qe Fwe;
ARt F dEfda 12 o stavichly stfivat & queag & day  warg 1T, i
Tt 3r=r AT O FEROIT | T ST AT He g Hit Rfase wEm
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(4)  «fafy F dr-aeard gaet 5t Friwrer OF o & serfeen & g gem
(5)  afafd yeds s ora ¥ 9 § F7 TH G T5F R

7. T R Al oo T & wemasit i aiReat s Sl 1 seasm.—(1) T5F 93T AT 99
T & YT T GFag (G939 A % wehre fF ardia @ uw ay &t safyr % ofiae sftmfe &
ST B fETa wede s % e ue ditra searast dar won, Ged Rt s ey gem—

(®) et wfga e RiSes amteEn g i i s aeme gro fAfgwrer sy 5

(@)  =HE THTE 8 T i e RS s # @t sawr sy e s s safy am;
(M orfRufaE-wE wr Fer;

(=) g R aftwrt qur ot # e,

(2)  smeIf® q9T 3@ v & ¥ a7 srgered wd-fafre Sharehery i g,

(@) e si 9w e e F sftax AR G e e we-Rfiee Gramset f =y s
(@  ffFae & yada & G,

2) m,@qmﬁﬁ%ww,aﬁﬁﬁﬁaﬁaﬁa%&m%mwwﬁw
TASAET TTHA i FRroRTier |

(38) ST HYHIT AT Y ST & g6 Feifera siw werifaa safedt & o smdy, afe wrg g, 9w
e e % gt it gy & ot frefrer £ arfig & & | wele fF 3 smfw fi
srafer 3 sfia et # sy o srfdrg e

(4) (F)  FerT aewre - F % graer ¥, d@fereg garaw, ed se-Raw (1) §
ﬁzwﬁnﬁ@r,ﬁw H dag ST GTL ST 9 AT TATEAL 6 a9 qGHead

|

(@)  HferT TETes & A U, TS g At syt #ir st B e ¥ o
Fea 1 TLTE T RETet 3t

(w% FA G Hag ol wariad safteat & gred amerd, afs w1 8, o fFeme w9 & geag
grar fY 7€ Rrfer i arfia @ 2 | wehe @9 & smfds i safar % o smdafaat
RECEREIRGIECEaT
(5) ()  FArT GRS ¥ Hatdd gEar & forg v st a9 Tide wr gee wehh
(@)  FRT G, TS G A 6T ST & wermee oAt aftenrfiar & f syt F fuy
o, oeft Hafera gEeT sroeie wE
[T, . -22012/78/2003-fruw(z=w7) 91.V]

<. T, g, Ao

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017

G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive
ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water
purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of
landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of
our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,
pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4™ December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
- published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31%
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations,

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2. Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(¢) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives: factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(z) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h)  “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

(j) “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules—These rules shall apply to the following wetlands or wetlands complexes, namely.—
(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;
(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest
Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time,

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(2) The following activities shall be prohibited within the wetlands, namely.-
(i) conversion for non-wetland uses including encroachment of any kind,;
(ii) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping:

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements:

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

0]

(if)
(iif)
(iv)

()
(vi)

(vii)
(viii)

(ix)

(x)
(xi)
(xii)

(xiii)
(xiv)
(xv)

(xvi)

(xvii)

(xviif)

(2)

6]
(ii)
(iii)
(iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary. :

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-afficio
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)

(xiv)

(xv)

(xvi)

(xvii)

3

)

(a)

(b)

(c)

(d)

(e)

®

(&

(h)

(1)

@

(9]

M

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultoral) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union

Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism:

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies:
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undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and

Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.

The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.

The Authority shall, within ninety days of publication of these rules, shall constitute,—

(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and

(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;

The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.

The Authority shall meet at least thrice in a year.

The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.

6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National
Wetlands Committee with the following members, namely:—

()
(ii)

(iii)

(iv)

v)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviil)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson,

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, :Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.

3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands:

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(H recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter sue-moto, or as referred by the Central Government.

(H The tenure of non-official members of the Committee shall not exceed three years.

(5) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period

of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

2)

(3)

(C))

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map:
(c) ecological character description;
(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation:

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections. if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

{a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(¢) The Central Government shall. after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) {a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. 1-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK Digitally signed by
ALOK KUMAR

Date: 2017.09.26
KU MAR 22:25:31 +05'30'
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ITEM NO.4 COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 230/2001
M.K. BALAKRISHNAN & ORS. Petitioner (s)

VERSUS
UNION OF INDIA & ORS. Respondent (s)

Date : 04-10-2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Gopal Sankaranarayanan, Adv.

Mr. Shrutanjaya Bhardwaj, Adv.
Ms. Veera Mahuli, Adv.
Mr. Naresh Kumar, AOCR

For Respondent(s)/

applicant(s) Mr. A.N.S. Nadkarni, ASG

UOI/Delhi Mr. A.K. Panda, Sr. Adv.
Mr. Wasim A. Qadri, Adv.
Mr. Ajay Kumar Singh, Adv.
Ms. Binu Tamta, Adv.
Mrs. Sunita Sharma, Adv.
Mr. Sanjai Kumar Pathak, Adv.
Mr. Shalinder Saini, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V. Balram Das, Adv.
Mr. S.A. Siddiqui, Adv.
Mr. Satya Siddiqui, Adv.
Mr. Zaki Kazmi, Adv.

Intervenor Mr. Jayant Bhushan, Sr. Adv.
Signature Not Varified Mr. Ketan Paul, Adv.
ﬁ%ﬁ}ﬁ Ms. Reeja Varghese, Adv.
Roasom =

Mr. Chirayu Jain, Adv.
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UPON hearing the counsel the Court made the following
ORDER

We have heard learned counsel for the petitioner and
the learned Additional Solicitor General.

We have been informed that the Wetland Rules have

since been notified and they are now called the Wetlands.

(Conservation and Management) Rules, 2017. These Rules
have come into force on the date of publication in the
official gazette, that is, 26 September, 2017.

Learned counsel for the parties say that they have
very serious objections to some of these Rules. It is
submitted that it appears that the Central Government has
abdicated its responsibility under the Environment
(Protection) Act, 1986 and instead of delegating its
powers, it has abdicated its power in favour of the State
Governments. We have also been informed that the Central
Wetlands Regulatory Authority has since been disbanded
and the State Wetlands Authority and the National
Wetlands Committee have been constituted under Rules 5
and 6 of the new Rules.

With regard to the expenditure on Ramsar Convention
sites, we have been informed by learned Additional
Solicitor General that the audited accounts have so far
been received from the States of West Bengal, Madhya
Pradesh and Odisha. Audited accounts have not been

received from any other State with regard to the Ramsar

oy
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Convention sites.

We have also been informed that apart from Ramsar
Convention sites, further funds have been given to the
States and the Union Territories for conservation of
wetlands. No audited accounts have been received in
regard to these funds disbursed as well as their
expenditure by the State Governments and the Union
Territories.

With regard to the brief documents required to be
furnished under the old Rules, it appears that only ten
States and one Union Territory have responded. It
appears that there is now no necessity of brief documents
under the new Rules. We make it clear that this does not
mean that the earlier brief documents already submitted
can be discarded completely. The contents of these brief
documents will still be followed as far as the
implementation  of the Wetlands (Conservation and
Management) Rules, 2017 is concerned.

Finally, with regard to the satellite images, we are
told that the Space Application Centre would require
between 12 to 18 months to make an inventory of 1,75,740
wetlands as they exist today. We make no comment on this
but request learned Additional Solicitor General to
re-check with the Space Application Centre since the
wetlands are diminishing in our country at a very fast
rate. It is very likely that many more will disappear by

the time the task is completed by the Space Application

D,
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Centre.

We make it clear and reiterate that in terms of our
order dated 8™ February, 2017, 2,01,503 wetlands that
have been mapped by the Union of India should continue to
remain protected on the same @principles as were
formulated in Rule 4 of the Wetlands (Conservation and
Management) Rules, 2010.

Learned counsel for the parties may file their
objections to the new Rules within a period of two weeks.
We direct that only one set of objections should be filed
and both learned counsel should sit together and arrive
at some consensus on the objections.

We further direct the State Govermments that have not
complied with earlier orders or directions given by the
Central Government should do so within a period of four
weeks from today failing which we will be constrained to
require the presence of the Chief Secretaries of the
State Governments in addition to imposition of heavy
costs keeping in mind the necessity of conserving
whatever water bodies are left in the country.

List the matter for further directions and for
hearing on the  objections to the new Rules on 9%
November, 2017.

We would require the presence of a senior officer of
the Ministry of Environment, Forests and Climate Change,
Government of India to be present in Court on the next

date of hearing so that any questions that may be raised
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5
can be answered immediately. Needless to say, the senior
officer who should be present in Court should be
well-versed with the subject. The files on the basis of
which the new Rules have been framed may also be kept

ready for perusal when the matter is taken up.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER
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F. No. W-4/4/2022-WTL
Government of India
Ministry of Environment, Forest & Climate Change
(Wetlands Division)
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi -110003

Dated 8™ March, 2022
OFFICE MEMORANDUM

Subject: Protection of Wetlands as per Rule 4 of the Wetlands (Conservation
and Management) Rules, 2017

The Hon'ble Supreme Court vide Order dated 4'" October, 2017 in W.P. (C) No.
230 of 2001 has inter-alia, directed that, “We make it clear and reiterate that in terms
of our order dated 8" February, 2017, 2,01,503 wetlands that have been mapped by
the Union of India should continue to remain protected on the same principles as were
formulated in Rule 4 of the Wetlands (Conservation and Management) Rules, 2010”.

2. The same has been communicated by this Ministry to all the States and UTs in
November, 2017. Hon'ble NGT has also reiterated the same in various recent cases.

3. In view of above, it is once again clarified/reiterated that the 2,01,503 wetlands
(>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management)

Rules, 2017. This protection is irrespective of the applicability of/notification as per the
said Rules.

Rowneyh

{Dr. M. Ramesh)

Scientist ‘E’

Tel.: 011-20819249

Email: ramesh.motipalli@nic.in

To
The Member Secretaries of State and UT Wetlands Authorities
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ITEM NO.6 COURT NO.13 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 304/2018
ANAND ARYA Petitioner(s)
VERSUS

UNION OF INDIA Respondent (s)

(IA No. 131361/2018 - INTERVENTION APPLICATION)

WITH

W.P.(C) No. 230/2001 (PIL-W)
(I.A.NO.203606/2022 IN W.P.(C)NO.230/2661
IA No. 203606/2022 - INTERVENTION APPLICATION)

W.P.(C) No. 302/2020 (PIL-W)

(FOR impleading party ON IA 172736/2024

FOR INTERVENTION/IMPLEADMENT ON IA 172736/2024

FOR APPROPRIATE ORDERS/DIRECTIONS ON IA 172737/2024
IA No. 172737/2024 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 172736/2024 - INTERVENTION/IMPLEADMENT)

pate : 11-12-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE SUDHANSHU DHULIA
HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

For Petitioner(s) Mr. Gopal Sankaranarayan, Sr. Adv.
Ms. Trisha Chandran, Adv.
Mr. Naresh Kumar, AOR

Mr. Jayant Bhushan, Sr. Adv.
Ms. Reena George, Adv.

Mr. Rohit Kumar Singh, AOR
Mr. Amartya Bhushan, Adv.
Mr. Yojit Mehra, Adv.

Ms. Anitha Shenoy, Sr. Adv.

Ms. Shibani Ghosh, AOR

Ms. Ayushma Awasthi, Adv.
- Ms. Himanshi Gupta, Adv.

Jayant Rui
Date: 20341217

w«fdr Respondent(s) Ms. Aishwarya Bhati, A.S.G.

Ms. Swarupma Chaturvedi, Sr. Adv.
Ms. Manisha Chava, Adv.

Mr. Gurmeet Singh Makker, AOR
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Bhuvan Mishra, Adv.
Aman Sharma, Adv.
Sunita Sharma, Adv.
Rohan Gupta, Adv.

P. V. Yogeswaran, AOR

Manish Kumar, AOR
Ravi Shanker Jha, Adv.

Kunal Verma, AOR

Sumita Hazarika, AOR
Shiv Sagar Tiwari, AOR

Shiv Mangal Sharma, A.A.G.
Manish Chaubey, Adv.
Milind Kumar, AOR

Anil Shrivastav, AOR
Ashok Kumar Singh, AOR

Guntur Pramod Kumar, AOR
Prerna Singh, Adv.

Samarth Krishan Luthra, Adv.
Dhruv Yadav, Adv.

Shuvodeep Roy, AOR
Deepayan Dutta, Adv.
Saurabh Tripathi, Adv.

Abhimanyu Tewari, AOR
Eliza Bar, Adv.

Aishwarya Bhati, A.S.G.
Swarupama Chaturvedi, Sr. Adv.
A K Panda, Adv.
Wasim Qadri, Sr. Adv.

Ruchi Kohli, Sr. Adv.

Mukesh Kumar Maroria, AOR
Sunita Sharma, Adv.

Rohit Pandey, Adv.

Swati Ghildiyal, AOR
Prashant Bhagwati, Adv.
Devyani Bhatt, Adv.

Supriya Juneja, AOR
Anand Sharma, Adv.

Sandeep Jindal, AOR
Vishwanathan Iyer, Adv.
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Mr. Arman Sharma, Adv.

Mrs. Shimpy Sharma, Adv.

Ms. Pooja Sharma, Adv.

Mr. Yeshasvi Shrivastava, Adv.

Mr. Parth Awasthi, Adv.
Mr. Pashupathi Nath Razdan, AOR

Mr. V. N. Raghupathy, AOR

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.
Mr. Alim Anvar, Adv.

Mr. Sunny Choudhary, AOR

Mr. Abhimanyu Singh Ga, Adv.

Mr. Sarad Kumar Singhania Aor, Adv.
Ms. Rashmi Singhania, Adv.

Mr. Bharat Bagla, Adv.
Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.
Ms. Rajkumari Divyasana, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. Upendra Mishra, Adv.

Mr. P. S. Negi, Adv.

Mr. T.k. Nayak, Adv.

Mr. Anando Mukherjee, AOR
Mr. Shwetank Singh, Adv.

Ms. K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Mr. Gaurav Khanna, AOR

Ms. Natasha Sahrawat, Adv.
Mr. Rudraksh Pandey, Adv.
Mr. Gautam Barnwal, Adv.
Ms. Deepali Bhanot, Adv.
Ms. Alisha Roy, Adv.

Ms. Baani Khanna, AOR
Mr. Robin Singh, Adv.
Mr. Rohit Kumar, Adv.
Mr. Siddharth Mishra, Adv.
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Sameer Abhyankar, AOR
Rahul Kumar, Adv.
Aakash Thakur, Adv.
Aryan Srivastava, Adv.
Ayushi Bansal, Adv.
Sarthak Dora, Adv.

Purnima Krishna, AOR
M.f. Philip, Adv.
Karamveer Singh Yadav, Adv.

R. Ayyam Perumal, AOR

Garima Prashad, A.A.G.
Sudeep Kumar, AOR
Abhishek Saket, Adv.
Manisha, Adv.

Rupali, Adv.

Srisatya Mohanty, Adv.
Astha Sharma, AOR
Ripul Swati Kumari, Adv.

Aishwarya Bhati, A.S.G.

Swarupama Chaturvedi, Sr. Adv.

S.wasim A. Qadri, Sr. Adv.
Ashok Kumar Panda, Sr. Adv.
Ruchi Kohli, Sr. Adv.
Varun Chugh, Adv.

Krishna Kant Dubey, Adv.
Bhuvan Kapoor, Adv.
Neeraj Kumar Sharma, Adv.
Indira Bhakar, Adv.
Sunita Sharma, Adv.
Gautam Kumar, Adv.

N Visakamurthy, aor, Adv.

Shreekant Neelappa Terdal, AOR

Aravindh S., AOR
Abbas B, Adv.
Aman Gautam, Adv.

Suveni Bhagat, AOR

Gopal Prasad, AOR

Srishti Agnihotri, AOR
Sanjana Grace Thomas, Adv.

D.p.singh, Adv.
Tara Elizabeth Kurien, Adv.
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Mr. Shishir Pinaki, AOR

Mr. Dhanaeswar Gudapalli, Adv.
Ms. Mallika Das, Adv.

Mr. Nandi Kiran Kumar, Adv.

Mr. Akash Vashistha, Adv.
Mr. Rishi Sehgal, AOR

Mr. Midhun Aggarwal, Adv.
Ms. Vaishnavi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Prior to 2017, the figures given by ISRO regarding the number of
wetlands in India having an area more than 2.25 Hectares was 2,01,503. The
latest ISRO data, which is of the year 2021, shows that this figure has now
increased to 2,31,195.

Now these figures have to be checked on ground. The Wetlands
(Conservation and Management) Rules, 2017 (in short, “the Rules”) and the
guidelines issued thereunder prescribe that the next step after identification of
such wetlands is what is called Ground truthing, which is the term given to the
actual inspection of these wetlands by a team constituted by the State for that
purpose. This step has, however, been neglected by almost all the States,
except the State of Punjab to some extent. As regards demarcation of these
wetlands all States have done almost nothing up till now.

We have been informed at the Bar that each State presently has a
Wetland Authority. In fact, reading of Rule 5 suggests that the State Wetlands
Authority has already been constituted. Rule 5, by which the State Wetland

Authority as well as such Authorities in the Union Territories have been



131 qs

constituted and the powers to these Authorities have been given, reads as

under ;-

“Wetland Authorities - (1) The Central
Government hereby constitutes the State
Wetlands Authority in each State with the
following members, namely ; -

XXXXX
(2) The Central Government hereby constitutes
the Union Territory Wetlands Authority for each
Union Territory with the following members,
namely -

XXXX
(3) The State Wetlands Authority or Union
Territory Wetlands Authority may co-opt other
members, not exceeding three in number, if

required.

(4) The State Wetlands Authority or Union
Territory Wetlands Authority shall exercise the
following powers and perform the following
functions, namely :-

a)Prepare a list of all wetlands of the State
or UT within three months from the dateof
publication of these rules;

b) Prepare a list of wetlands to be notified,
within six months from the date of
publication of these Rules, taking into
cognizance any existing list of wetlands
prepared/notified under other relevant State
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Acts;

c) Recommend identified wetlands, based
on their Brief Documents, for regulation
under these rules;

d) Prepare a comprehensive digital
inventory of all wetlands within one year
from the date of publication of these rules
and upload the same on a dedicated web
portal, to be developed by the Central
Government for the said purpose; the
inventory ought to be updated every ten
years;

e) Develop a comprehensive list of activities,
to be regulated and permitted within the
notified wetlands and their zone of
influence;

f) Recommend additions, if any, to the list of
prohibited activities for specific wetlands,

g) Define strategies for conservation and
wise use of wetlands within their jurisdiction;
wise use being a principle for managing
these ecosystems  which incorporates
sustainable uses (such as capture fisheries
at subsistence level or harvest of aquatic
plants) as  being compatible with
conservation, if ecosystem functions (such
as water storage, ground water recharge,
flood buffering) and values (such as
recreation and cultural) are maintained or
enhanced ;
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h) Review Integrated Management Plan for
each of the notified wetlands (including
trans-boundary wetlands in coordination
with Central Government), and within these
plans to consider continuation and support
to traditional uses of wetlands that are
harmonized with ecological character;

1) Recommend mechanisms for maintenance
of ecological character through promotional
activities for land within the boundary of
notified wetlands or wetlands complex have
private tenancy rights,;

J) Ildentify mechanisms for convergence of
implementation of the management plan
with the existing State/UT level development
plans and programmes;

k) Ensure enforcement of these rules and
other relevant Acts, rules and regulations
and on a halfyearly basis (June and
December of each calendar year) inform the
concerned State Government or UT
Administration or Central Government on
the status of such notified wetlands through
a reporting mechanism

/) Coordinate implementation of Integrated
Management Plans based on wiseuse
principle through various line departments
and other concerned agencies;
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m) Function as a nodal authority for all
wetland - specific authorities within the
State or UT Administration,

n) Issue necessary directions for the
conservation and sustainable management
of wetlands to the respective implementing
agencies.

o) Undertake measures for enhancing
awareness within stakeholders and local
communities on values and functions of
wetlands; and

p) Advise on any other matter suo-motu, or
as referred by the State Government/UT

Administration.

(5) The concerned Department of the State
Government or Union Territory shall provide all
necessary support and act as nodal Department
and Secretariat to the Authority.

(6) The Authority shall, within ninety days of
publication of these rules, shall constitute -

(a) a technical committee to review brief
documents, management plans and advise on
any technical matter referred by the Wetland
Authority and

(b) a grievance committee consisting of four

members to provide a mechanism for hearing
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and forwarding the grievances raised by public to
the Authority,

(7) The Committees referred to in sub-rule (6)
shall meet at least once in every quarter to
perform their functions.

(8) The Authority shall meet at least thrice in a
year.

(9) The term of non-official members of the
Authority nominated by State Government or
Union Territory Administration, shall be for a
period not exceeding three years.”

It is clear now that the ground truthing and the demarcation of wetland
boundary is the next step, which is to be undertaken by each of the State/UT
Wetland Authorities in coordination with concerned nodal Department as
provided under the Rules. It is a Statutory function which has been assigned
to them under the Rules. We, therefore, direct each of the State/UT Wetland
Authorities to complete ground truthing as well as the demarcation of wetland
boundaries of each of the Wetland which have been identified for their State
by Space Application Center Atlas (SAC Atlas), 2021.

For easy accessibility of this, each of the State/UT Wetland Authorities
shall complete this work as expeditiously as possible, but definitely within a
period of three months from today. Ms. Aishwarya Bhati, learned Additional
Solicitor General, has assured this Court that they shall be doing the

monitoring with each of the State and shall file a detailed affidavit before the
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next date of listing.

Vide our order dated 03.04.2017 (in Writ Petition (C) No. 230 of 2001),
this Court has passed certain directions regarding protection of Ramsar
Convention Sites (of wetlands) to be monitored by each of the High Court
concerned and 15 High Courts were given such a direction. The relevant
portion of order dated 03.04.2017 is reproduced as under :-

“We have put it to learned counsel for the petitioner that
insofar as the Ramsar Convention sites are concerned,
since they are matters of international heritage, it might
be more appropriate if the concerned High Courts
monitor the management of these sites at least till there
is some visible improvement. Learned counsel for the
petitioner says that he has no objection to this.

Under the circumstances, we direct the Registry of this
Court to make photocopies of the affidavit filed by the
Union of India by Dr. A. Duraisamy, Scientist 'F' and
Member Secretary, Central Wetland Regulatory
Authority and send it to the following High Courts:High
Court of Judicature at Hyderabad for the States of
Telangana and Andhra Pradesh, Gauhati High Court,
Gujarat High Court, Himachal Pradesh High Court, J&K

High Court, Kerala High Court, Madhya Pradesh High
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Court, Manipur High Court, Orissa High Court, Punjab
and Haryana High Court, Rajasthan High Court,
Madras High Court, Tripura High Court, Allahabad High
Court and High Court at Calcutta. The affidavit be sent
to the Registrar General of all the aforementioned High
Courts within two weeks from today. A copy of all the
orders passed by this Court from 10th September, 2014
till today shall also be sent to the concerned High
Courts along with the affidavit. We request Hon'ble the
Chief Justice of the concerned High Court to treat the
affidavit as a suo motu public interest petition and, if
necessary, appoint an amicus to assist the court so as
to ensure that the Ramsar Convention sites within their
jurisdiction are properly maintained. The affidavit by the
Union of India should be filed within six weeks. List the

matter on 12th July, 2017"

Now, the latest figure shows that these Ramsar sites have increased
from 26 to 85, including 59 additional sites (cited below) falling under 5 other
additional High Courts i.e. Patna, Bombay, Karnataka, Gauhati (Aizawl Bench
as well) and Uttarakhand. The list of updated RAMSAR sites has been given

to this Court, which is reproduced as under:-
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“List of 85 Ramsar Sites
Date of Aréa
State/UT Wetland Designati
o (hectares)
Andhra 19-08-
1. Pradesh (1) 1. Kolleru Lake 2002 90100
2. | Assam (1) 2 Deepor Beel 15-08- 4000
: : P 2002
21-07-
3. Kabartal Wetland 2020 2620
3. | Bihar (3) 4 Nagi Bird Sanctua L ek Qs 206
' ' 9 Y 2023
. 11-10-
5. Nakti Bird Sanctuary 2023 333
24-09-
6. Nalsarovar 2012 12000
7. Wadhvana Wetland Do 630
4. | Gujarat (4) 2021
: | Rekigha g Thol Lake Wildlife 05-04- 599
) Sanctuary 2021
9 Khijadia Wildlife Sanctuary | —> 2" 512
: J Y 12021
08-06-
8. | Goa (1) 10. Nanda Lake 2022 42
11. Sultanpur National Park 53-2015' 143
9. | Haryana (2) 12 Bhindawas Wildlife 25-05- 1
) Sanctuary 2021
19-08-
1.3 Pong Dam Lake 2002 15662
Himachal 08-11-
11. Pradesh (3) 14. Chandertal Wetland 2005 49
08-11-
15. Renuka Wetland 2005 20
14. Jammu and 23-03-
Kashinir (5) 16. Wular Lake 1990 18900
17 Surinsar-Mansar Lakes 11 350
: 2005
08-11-
18. Hokera Wetland 2005 1375
19. Hygam Wetland 08-06- 802




139

&

14
Conservation Reserve 2022
Shallbugh Wetland 08-06-
8 Conservation Reserve 2022 1073
Ranganathittu Bird 15-02-
Lz Sanctuary 2022 18
Ankasamudra Bird 10-03-
Karnataka 22 Conservation Reserve 2023 99.76
= (4) 23 Aghanashini Estua 14-02- 4801
: ghak Y 2023
Magadi Kere Conservation | 14-02-
24. Reserve 2023 A
25 Asthamudi Wetland 49-08- 6140
’ 2002
19-08-
20. Kerala (3) 26. Sasthamkotta Lake 2002 373
19-08-
27 VembanadKol Wetland 2002 151250
28. | Tso Kar Wetland Complex s 9577
2020
23.| Ladakh (2) 19-08-
29. Tsomoriri Lake 2002 12000
, 19-08-
30. Bhoj Wetlands 2002 3201
31. Sirpur Wetland Sl 161
25 2022
' Madhya 07-01-
Pradesh (5) 32. Sakhya Sagar 2022 248
07-01-
33. Yashwant Sagar 2022 823
) 08-01-
34. Tawa Reservoir 2024 20050
21-06-
35. Nandur Madhameshwar 2019 1437
Maharashtr 22-07-
29, a (3) 36. Lonar Lake 2020 427
13-04-
37. Thane Creek 2022 6521
: 23-03-
32.| Manipur (1) | 38. Loktak Lake 1990 26600
Mizoram 31-08-
33 (1) 39. Pala Wetland 2021 1850
34.| Odisha (6) : 01-10-
40. Chilka Lake 1981 116500
41. | Bhitarkanika Mangroves 226028- 65000
42. Satkosia Gorge 12-10- 98197
| 2021 |
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12-10-
43, Tampara Lake 2021 300
: . 12-10-
44, Hirakud Reservoir 2021 65400
12-10-
45. Ansupa Lake 2021 231
. 23-03-
46. Harike Lake 1990 4100
- 22-01-
47. Kanjli Lake 2002 183
48. Ropar Lake Ae e 1365
: 2002
40.| Punjab (6) 26-00-
49, | Beas Conservation Reserve 2019 6429
Keshopur - Miani 26-09-
A0 Community Reserve 2019 ol
- 26-09-
51. | Nangal Wildlife Sanctuary 2019 116
Keoladeo Ghana National
Rajasthan 52. Park 1-10-1981 2873
a5 (2) 23-03-
53. Sambhar Lake 1990 24000
48.| Tamil Nadu Point Calimere Wildlife and | 19-08-
(18) ki Bird Sanctuary 2002 =800
Koonthankulam Bird 08-11-
s Sanctuary 2021 s
56. | Chitrangudi Bird Sanctuary | 2o+ 260
; g Y 2021
e o 08-04-
57. Karikili Bird Sanctuary 2022 58
58. Pichavaram Mangrove 28/04/202 1479
Pallikaranai Marsh Reserve | 08-04-
— Forest 2022 LE38
Gulf of Mannar Marine 08-04-
BE Biosphere Reserve 2022 BT
Vembannur Wetland 08-04-
¥l Complex 2022 #0
. 08-04-
62. Vellode Bird Sanctuary 2022 77
63 Udhayamarthandapuram | 08-04- 44
) Bird Sanctuary 2022
Vedanthangal Bird 08-04-
B Sanctuary 2022 o
65 Suchindram Theroor 08-04- 94
) Wetland Complex 2022
66. Vaduvur Bird Sanctuary | 08-04- 113
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2022
Kanjirankulam Bird 08-04-
ki Sanctuary 2022 oF
. I 24-05-
68. Karaivetti Bird Sanctuary 2023 453.72
Longwood Shola Reserve |24-05-
63- Forest 2023 i
70 | Nanjarayar Bird Sanchaary | 2000 125.865
§ Jaray Y 12024 '
; 16-01-
71. Kazhuveli Bird Sanctuary 2024 5151.6
62. Tripura (1) |72 Rudrasagar Lake 51 240
| 1P ; 9 2005
, 08-11-
73. Upper Ganga River 2005 26590
5 19-09-
74. | Nawabganj Bird Sanctuary 2019 225
: . 02-12-
75. | Parvati Arga Bird Sanctuary 2019 122
, 02-12-
76. Saman Bird Sanctuary 2019 526
; 03-10-
Uttar 77. Samaspur Bird Sanctuary 799
2019
63.| Pradesh 56-00-
(10) 78. Sandi Bird Sanctuary 2019 309
. 19-09-
79. Sarsai Nawar]heel 2019 161
80. Sur Sarovar 53_2008- 431
81. Haiderpur Wetland 23'2014_ 6908
82. | Bakhira Wildlife Sanctuary 33_2016" 2894
Uttarakhan , 21-07-
73, d (1) 83. | Asan Conservation Reserve 2020 444
84 East Calcutta Wetlands | +2-08- 12500
o et i ast Calcutta We 2002
Bengal (2) | gg, Sunderbans Wetland 28-1091_ 423000
23 States & : 13,58,068.
UTs 85 Ramsar Sites 335

The Registrar General of this Court is directed to send the complete list

to all the High Courts, including the 5 High Courts which are mentioned above,
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and the High Courts are requested to treat the affidavit as a Suo Moto Public
Interest Litigation where an Amicus be appointed, if necessary, to assist the
Court and ensure that the RAMSAR Sites within tﬁeir jurisdiction are properly
maintained. We say this only as a continuation of our order dated 03.04.2017.

List the matter again on 25.03.2025.

(JAYANT KUMAR ARORA) (RENU BALA GAMBHIR)
ASST. REGISTRAR-CUM-PS COURT MASTER
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